Government of Jammu & Kashmir
Social Welfare Department
Civil Secretariat, Srinagar.

NOTIFICATION
Srinagar, the D Mé September, 2019.

SRO S 8__ [n exercise of the powers conferred by section 27 of the Jammu
and Kashmir Reservation Act, 2004, the Government hereby make the
following amendments in the Jammu and Kashmir Reservation Rules, 2005;
namely:-

(1) In rule-2.-
(i) afler clause (iii), the following clause shall be inserted;

“(i1ia) “Areas adjoining the International Border”™ means
areas declared as such by the Government from time to
time”.

(1) after clause(ix), the following clause shall be inserted:

“(ixa) “Economically Weaker Sections (EWSs)” means
persons:-

(i) Who are not covered under the scheme of
reservation for SCs, STs, and Socially and
Educationally Backward Classes as defined
under clause(m).clause (n) and clause (o) of
section 2 of the Act;

(ii) Whose family has gross annual income below
Rs, 8.00 lakh (Rupees eight lakh only) and;

(iii) Whose family does not possess other assets as
specified in proviso to clause (viii) ot rule 21.7

(2) 1o rule-4.-

(1 For the words & sign “areas adjoining L'ne of Actual
Control (ALC)" appearing in sub-clause (ii) ol clause (¢), the
words and sign “ areas adjoining Line of Actual
Control( ALC )/International Border" shall be substituted.
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(11) Alter clause (¢), the following clause shall be inserted:-

s b ]

| *(ca) Economically  Weaker Sections | 10% -
(EWSs) I

(3)  Sub-rule(1) of rule 5 shall be substituted by the following:
“{l}_With a view to giving effect to the reservation here in before
pmvl;deu in this part, the appointing authority shall, in respect af each
service, class, category and grade in the services and posts under the
State, mamntain a roster of 100 vacancies in the form given hereirafter:

Open Competition

Backward Area

Scheduled Caste

Open Competition

Open Competition

Scheduled Tribe

Backward Area

Open competition
Economically Weaker Section
(0 | Line of Actual Control/International Border
' 11 | Open Competition

i 12 | Backward Area

13 | Open Competition

14 | Open Competition

15 | Scheduled Caste

16 | Scheduled Tribe

17 | Backward Area

18 | Open Competition

19 | Economically Weaker Section
20 | Open Competition

21 | Open Competition

22 | Backward Area

23 | Open Competition

24 | Open Competition

25 | Open Competition

26 | Scheduled Tribe

27 | Scheduled Caste

28 | Backward Area

29 | Economically Wealker Section
30 | Open Competition
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(i1) After clause (¢), the following clause shall be inserted:-

(EWSs)

| “(ca) { Economically  Weaker SccliunsJ I-(*I?E‘T_—-]

(3)  Sub-rule(1) of rule 5 shall be substituted by the tollowing;
“th With a view to giving effect to the reservation here in before
providea in this part, the appointing authority shall, in respect of each
service, class, category and grade in the services and posts under the
State, maintain a roster of 100 vacancies in the form given hereirafier:

I Open Competition W

2 Backward Area |

3 Scheduled Caste

4 Open Competition

5 Open Competition i
| 6 Scheduled Tribe 0

7 Backward Area ]

8 Open competition

D) Economically Weaker Section

10 | Line of Actual Control/International Border

11 | Open Competition

12 | Backward Area

13 | Open Competition P

14 | Open Competition

15 | Scheduled Caste 4

16 | Scheduled Tribe

17 | Backward Area %

8 | Open Competition

19 | Economically Weaker Section

20 | Open Competition

21 | Open Competition

22 | Backward Area

23 | Open Competition

24 | Open Competition

25 | Open Competition

e Scheduled Tribe -

2 Scheduled Caste

28 | Backward Area

29 | Economically Weaker Section =

Open Competition

\
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31 | Open Competition

2 | Open Competition

3 | Backward Area
34 | Open Competition

35 | Open Competition

36 | Scheduled Tribe

37 1 Open Competition
38 ) Backward Area

le_ﬁphEdHIed Caste i

40 | Economically Weaker Section

41 | Open Competition

|42 | Open Competition

43 | Backward Avea .

14 | Open Competition j

45 iLine of Actual Control/international Border
46 | Scheduled Tribe

47 | Open Competition i
48 | Backivard Area

49 | Social Caste

50 | Economically Weaker Section
51 | Schedule Caste

52 | Open Competition

53 | Backward Area

54 | Open Competition

55 | Open Competition

56 | Scheduled Tribe

57 | Open Competition

58 | Backward Area

59 | Open Competition

60 | Econamically Weaker Section
|61 | Open Competition

1 62 | Open Competition

63 | Scheduled Caste
64 | Backward Area
65 | Open Competition
| 66 | Scheduled Tribe

' 67 | Open Competition
68 | Open Competition
69 | Backward Area
70 | Economically Weaker Section
71 | Open Competition
72 | Open Competition
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73 | Open Competition SRR
74 | Backward Area
75 | Scheduled Caste . i
76 | Schedule Tribe '
77 | Open Competition
| 78 | Open Competition
79 | Backward Area
80 | Line of Actual Control/International Border
81 | Economically Weaker Section
82 | Open Cumpetition |
83 | Open Competition
34 | Backward Area
85 | Open Competition
80 | Scheduled Tribe
37 | Open Competition
88 | Open Competition
1 89 | Scheduled Caste
' 90 | Backward Area
91 | Economically Weaker Section
92 | Open Competition 4
93 | Open Competition
94 | Open Competition
95 | Backward Area
96 | Scheduted Tribe
97 | Open Competition
98 | Social Caste
99 | Economically Weaker Section
100 | Backward Area

(4) In rule-13.-

(i)

(11)

oot

For the words & sign " Scheduled Castes, Scheduled Tribes
and Socially and Educationally Backward Classes", the
words & sign" Scheduicd Castes, Scheduled Tribes, Socially
& Educationally Backward Classes and Economically
Weaker Sections (EWSs)" shall be substituted.

For the words "Area adjoining Actual Line of Control"
appearing in sub- clause (b) of clause (iii), the wards and
sign " Area adjoining Actual Line of Control/International
Border" shall be substituted.
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Fﬁ_ﬁﬁﬁﬁen Competition

74 | Backward Area i
75 | Scheduled Caste -
| 76 | Schedule Tribe A
| 77 | Open Competition W
18 | Open Competition
79 | Backward Area
80 | Line of Actual Control/International Border
81 | Economically Weaker Seclion
82 | Open Cumpetition |
183 | Open Competition ™
| 84 | Backward Area
85 | Open Competition
| 86 | Scheduled Tribe
| 87 | Open Competition L
88 | Open Competition
89 | Scheduled Caste
190 | Backward Area N
91 | Economically Weaker Section
192 | Open Competition
|93 | Open Competition
04 | Open Competition
95 | Backward Area
96 | Scheduled Tribe
'h'.?)? Open Competition
98 | Social Caste
99 | Economically Weaker Section
100 | Backward Area

(4) In rule-13.-

(1)

(i1)

ot

For the words & sign " Scheduled Castes, Scheduled Tribes
and Socially and Educationally Backward Classes", the
words & sign" Scheduicd Castes, Scheduled Tribes, Socially
& Educationally Backward Classes and Economically
Weaker Sections (EWSs)" shall be substituted.

For the words "Area adjoining Actual Line of Control"
appearing in sub- clause (b) of clause (iii), the wurdst and
sign " Area adjoining Actual Line of Contro}/International
Border” shall be substituted.
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(111) Afier clause (iii), the following clause shall be added,;

l (iv)

(EWSs)

Economically Weaker Sections | 10%" "'

(5) In rule-15.-

(1) In clause (i), for the number and sign “75 % appearing

against Open Merit Category, the number and sign
*65%0" shall be substituted.

(11) For the words " Area adjoining Actual Line of Control”
appearing in sub-clause (ii) of clause (c), the words & sign "
Area adjoining Actual Line of Control/International Border"
shall be substituted.

(111) After sub clause (e) of clause (ii) the following clause shall
be added,;

“(f) | Economically Weaker Sections | 10%”
(EWSs)

(111) Proviso to rule 15 shall be substituted by the following;
"Provided that in case sufticient number of reserved seats are
not available to accommodate all the reserved categories in a
selection process, the available reserved seats shall be rotated
in such a manner that all reserved categories get their due
share in a phased manner. For the said purpose, the following
running roster of 35 seats shall be maintained and followed
till the same gets exhausted:-

Resident of Backward Area

Economically Weaker Section

Scheduled Tribe

Scheduled Caste

Resident of Backward Area

Economically Weaker Section

Resident of Area Adjoining Actual Line of Control/IB

Children of Defence Personnel/State Police

Resident of Backward Area

Economically Weaker Section

Scheduled Tribe

Scheduled Caste
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(1) For the words "Area adjoining ALC" appearing in ¢lavse (o1, 1he

words & sign “"Area adjoining ALC/International Border” <l he
substituted.

(7) In sub-rule (1) of rule 19, for the word and sign " or VII". the i
and word " VI or VIIA" shall be substituted.

(8) In rule 21.-

(i) For the words "Area near the Line of Actual Control” appearing in

clause (111). the words & sign "Area near the Line of Actual Control
International Border" shall be substituted.

(11) Alter clause (vi) of rule 21, the following clause shall be adided:

“fvin A person claiming benefits under the *Economically Weoaker
Sections (EWSs)” must establish that his family has vross annual
income below Rs. 8 00 lakh (Rupees eight lakh onlv):

Provided that persons whose family owns or possesses any of the
folfowing assets shall be excluded from bemg denbficd as BWS,
irrespective of the family income:-

{1} 5 acres of agricultural land and above:

(i) Residential flat of 1000 sq. Ft. and aboye;

(ii1) Residential plot of 100 sq. svards and above in netified
municipalities;

(1v) Residential plot of 200 sq.yards and above i areas other
than the notified municipalities.

I splanation: Income shall include income from all sources e, salary.
agriculture, business protession ete for the (inancial year prior to the yeur
ot application.™

(9 In rule 22.-

(1) After the proviso to clause (ii) of rule 22, the following shall be

added as 2™ proviso:

“Provided further that the income of persons helonging o FWSs shall
he assessed as per clause (viin) of rule 21.7



(1) For the words "area adjoining line of control” appearing i «lise
(i), the words & sign "area adjomning line of control/Internn ol
Border” shall be substituted,

(1) In rule 23, after the signs "XIV" the sign "XIVA" shall be added

(11) 1un rule 24, for the words "Areas near the Line of Actual Control”,
the words & sign "Areas near the Line of Actual Control Internation:!
Border” shall be substituted.

(12) After Form VIl and X1V, the Forms “VIIA and NIVA™ shall be
inserted respectively.
This Notifieation shall come into foree w.e.f 15t of November, 2019
By order of the Government of Jammu and Kashmir.
Sdl/-

(Rohit Kansal)TAS
Principal Secretary to the Gosernnent.

NO. -SWD Res/ 04/2019 Dated:- OA (9.2(119

Cops to the:-

Al Financial Commissioners.
Director General of Police, J&K.
Principal Secretary to the Hon'ble Governor, J&K
Al Administrative Secretaries to Government., J&K.
Divisional Commissioner, Jammu/Kashmir/Leh.
All Deputy Commissioners, <
Chairman. Board of Professional Entrance Examination, J&K.
Director, Information, J&K. Srinagar.
). Secretary, J&K PSC/SSRB, Srinagar.
10. Special Secretary to Chief Secretary, J&K.
11, OSD to Advisoris) to Hon'ble Governor, (K). (G)L(S)1(SK) & (1),
12 General Manager, Government Press, Seinagar with the request o
publish the SRO in the next Government Gazette.
13, Secretary, J&K State Commission for Backward Classes, Srinagar
14, 1.5 10 Principal Secretary to Government, Sociai Wellure Departimicnt.
15, Stocek hile.
166, 1 ¢ Website, o
(Imtivaz ANmad W)

UnderSecretary to the Gosvern ont,

Social Weltare Department
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